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-tENTRAL AOMINISTRATIVE TRIBUNAL-'-.. 

BANGALORE BENCH 

Second Floor.-
Cmmmercial Complex 
Indira'nager, 
Elangelore-560 038. 

Dated: 2 J U L 1993 
465 of 1993. 

APPLICATION NO(s). 

K. Se ethers mj, 	O/s. 1 * 	 S 	etery,M/0. 
- ~es22,Q~enj( S1R'qTj'ways.& Ors'. 

Sri.H.K.Seetherem, 

5 ' 
enior Clark.: 

Divisional Officeg 
.Personnal.Branchl, 
Southern Railwayp 
Mysore-570 a2l e- ' 

Sri.K.K.Vasi6tht -
Pdvocste.No.056Z!t 
D-1 F3Lo@rqR.V.Roa.dq 
Opp:Hero Honda Showroom* 
Minverve Circlet 
Bsngslore-~560004. 

3., 	Secretary--t 
M/o.RBilways q 
Railway Bhaven,,New Delhi. 

4, 	Secretaf*ytRailwey Sports Central Soerdq 
No.252,Raisinha Roadg New Delhi-11* 

Generbl MenagerpSouthern ReilwqyMadres-3. 

Divisional Meneger g Personnel Branch, 
Southern Rsilway.Mysors-570021. 

7, 	Smt.M.V.Nirmsla#Advoc-ate# 
N a.53, N.S.1yenger Strestp 
56shadripuremg Bengslore-560 020. 

SUBJECT:- Forwardina of cooiesi of the Order Dasse*d b 
the cemtral Administrative Tribunal, Bangalore. Sancti 
B'a!3qalore. 

Please find enclosed herewith a copy of the ORDER./ 

STAY/INTERIM ORDER.passed.b~jhis-Tribunal in the above said 
29-06- 3. 

application(s) on 

-t DEPUTY 
LrYOUDICIAL BRANCHES. 
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perfor.awice in the Asiad Gaues 1982. 4-=, do not think that the 

authorities have acted propearly in this patter. If scxaebody 

~as done very well and brought glory to 
. 
the country they should 

really take into considerati(m. &-nang other things the national 

i Lnoar that - is served by soweme like the applicant with his 
I 

~,lorious perfor.once and ginat h:La the little hike in pay he 

Lks. 

We hope the authorities will look into this natter and see 

t we are not troubled again and do saaething which bring sore 

and solace to a bright athlete. Counsel for the 

says that there is also an allied problan of his prckao-

that has to be clocked back to tne date on which his j uaiors 

prokaoted. We are told that his j,.L-iiors were pranoted oaly 

on 15.5.1990 whereas the appliczLit was proLtioted in 1983. We 

not see how that could be done but whatever that nay be the 

ities will look into that qrievance of the at)dlicant and 

how best it can be ranedied. With tnese observations this 

stands disposed off. 
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.Secretary 
WC. Railways 
Union of India 
Rail Bhavan 
Now Delhi — 110 oil. 

2, Shri Amrit mathur 
Secretary, 
Railway Sports Central Board 
(Ministry of Railways) 
No.2529 Raisinha Road 
Rail Shavan, Now Delhi-110 011. 

39 Shri Rajkumar Sh ukle 
Genera 1 Manager 
Southern' k6iliays 
Madres~600-003, 

4* Shri p. R'amachandran 
Divisional Manager 
Personnel Branch 
Southern Railways' 
Mysore — 57 1 021 

(By Shri A.N* Venugopals. Gowda) 

*qw 

Respondents 

CENTRAL ADMINISTRATIVE TRIBuNAL 
BANGALORE BENCHsBANGALORE 

'9-,8(3 

CLP,(Civ* LNo, 2? L1994 in GjA. 
P.46S 1993 

DATED THIS THE SEVENTH DAY OF JULY9 1994 

Mr. 3ustics P,K, Shysmsundar, Vice 
Chairman 

Mr. T*Ve Ramenant Member (A) 

 

Shri H.K. Seetherim 
S/oe H*T* Kukkappa 
Senior Clark 
Divisional office 
Southern Railsays 
Mysore — S71 0216 Applicant 

..%4 (BY Shri K.K. Vasanths Advocate) 

Vs, 

1. Shri A.N. Shukla 
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(Mr. Notice P.Ke Shysmoundarg, 
Vice Chairman)- 

Heard both sidss~ There is no case 

for taking action against the respondents for 

having committed contempt of the court by-not 

complying with the Tribunal's order, in this 

view of the matterg the Contempt proceedings Is 

dismissed, How9v*r q the applicant will be at 

liberty to challenge the order made by the 

authorities which is produced as R-i t if he is 

aggrieved by that ordero 

YA (T.V. RAMANAN) 	 K. SH MSUNDAR) 
MEMBER(A), 	 VICE CHAIRMN 
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